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THE GOVERNMEN’l OF UNION TERRITORIES o
(AMENDMENT) ACT, 1985 NS

“"No. 24 OF 1985

[29th March, 1985.]

"An Ac}t further to v‘amend the Government of Union Territories
: Act 1963

‘B it enacted by Parhament in the Th1rty-51xth Year of the Repubhc |

of Indla as follows:—

oL Thls Act may be called the uovernment of Un1on Terr1tor1e>

'(Amendment) Act, 1985.

2, In the Government of -Union Territories Act .1963 (hereinefter B

referred to.‘as the pr1nc1pa1 Act), in section’ 13 in clause (@) of sub-
section (2), for the Word and figures .sectlon 14”, the Words, figures and

: Ie,tter "‘secti'on 14. or’ section 14A” shall be substituted,

3. After section 14 of the pr1ncxpa1 Act the followmg section shall be. :
A inserted namely —

* “14A, The provisions of the Tenth Schédule. to the Constitution
* “shall, subject to the necessary modiﬁcati'ons (including modifications

- for construing references .therein to the Leg1s1at1ve Assembly of

~-a:State, article 188, article 194 and article 212 as references ‘respec-
tively, to the Legislative Assembly. of a Union territory, section 11,
section 16 and séction 37 of this Act), apoly to and in relatlon to the

members of the Leg1slat1ve Assembly of a Union termtory as they '
apply to and in relation to the members of the Leg1s1at1ve Assembly '

of a State, and accord1ng1y,

(a) the said Tenth Schedule as-so mod1ﬁed shall be deemed

"co form part of thls Act; and

- (b) a person shall be dlsquahﬁed for being a- member of
the Leg1s1at1ve A5semb1y of a Union territory if he is so  dis-
" qualified under the said Tenth Sch_edule as so modiﬁed.f’,
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